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15.0RDER DATED 12-07-2001.

Being aggrieved with his non-selection

for the post of E.D.3.P,M,,3alidihi Branch post

Office, the applicant has approached the Tribunal
with the prayer for quashing the selection of
respondent No,4 to that post and for a direction
to Respondent No,3, the S.D.I.P, to apgoint the
applicant to the post under physically handicapped
quota,

Learned counsel for the applicant shri K,C,
Mishra and his associates are adsent without any
request for sdjournment.As in this matter pleadings
have peen completed long age,it is not possible to
drag on the matter indefinitely specially in the
absence Of any recuest for adjourn.uent.

we have heard shri A,K.30se,learned
Ssenior standing Counsel for the Respondents and
pems@.uw records, ‘

admittedly, the vacancy in thepost arose on
the superannuation of the earlier incumoent and

nam-s were called from the mEuployment EXChange as
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;lso through public notice indicating therein

that preference will ne given to ST/SC/PH/03C

in that oruer if three candidates in a particular
community is not availaole, The employment Exchange
did not send any name,In responise to the puolic
notice 7(seven) candidates applied out of this,

2 applications were received after the last date,
Accordingly, there were only 5 (five) candidztes/
épagications received within the stipulated date.
amfdicantgoelongaito neither s¢/sT/0BC community,
Ther;€§2ré three Physically Handicapped candidates
including applicant and Respondent No, 4,the selected
candidate. Respondents have pointed out and this

has not peen denied by the applicant oy filing any
rejoinder that amongst these three rhysically
Handicapped candidates, the selected canaidate,
Respondent No.4 has got highest percentage of

marks i.e. 55.33% whereas the applicant has got only
43, 71% of marks,According to the instruction, the
candidate whohas got highest percentage of marks is
to pe adjudged most meritorious candidate and
accordingly, the Departmental Authorities have
rigi.tly selected the Respondent No, 4,Applicant has

LA -
given much e in this , s=ie hat ML
J o

notice oricinally sent to him his name has been
wrongly mentioned as Amun Ku,Samantray instead of
Anun Ku.Khuntia, Respondents have pointed out that
this was 3R inadvertently done but later on the
name of appbicant was mentione@& correctly and

notice was sent to him and his CanGidature was
considered alongwith others. As the applicant has

got lowest marky amongbst three thsically nandicapped
candidates and the person getting the highest

mark out Of three was selected.we find no infbrmity
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in the selection and appointment of Res.No.4 to the post

of E.D.3.P.M, Prayer to quash the appointment is accordingly

held to be without any merit and is rejected. His second

prayer for a direction to appoint him to the post also

necessarily fails.,
In the result, ther=fore, thé OA is rejected.No Costs.
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